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Hea td shri P.K. LEa, I earned Coun sel 

for the ApplJant and shri A.IK.BoSe,learned 

ssc for the RespOnd1ts& have also peAs 

the records. 

k1VOfl? 

In this Original Application, 

the applicant has prayed for a direction to the 

Repondents not to give appointment to the 

Respondent No.4 in the post of EDMC cum Letter 

bwq Peon and for a direction to the Respondents 

to consider the case of applicant for 

appointment to the post of EDMC curri letter 

£30x peon taking into account the Director 

Geral of Posts letter dated 6-619 at 

Annexure-4. Respondents have fils.I counter. 

No rejoinder has been filed. Evr the purpose 

of considering this petition,it is not ntessary 

to go into too many facts of this case.So far 

as the first prayer of applicant about a 

direction to the Respondents not to give 

appointment to the Respondent No.4 to the post 
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of EDMCCUCn Letter 30X PDfl is concern4'3t is 

not& that ReSpondent NO.4 was issu&t with 

notice but he did not appear or file counter, 

Departmental RespOnd1tS have state that 
who was a retrenched ED employee 

ReSP0fldt No.4/was ultimately adjusted against 

some other post and not against the yost of 

MC cum Letter BOX peon, Pu rusottampu r and the 

post is lying vacant.Ifl ViOd of this the first 

prayer of the applicant has oecome infruCtUOUs. 

so far as sOnd prayer is concerned, the 

case of the applicant is that he has been workjfl 

as part time w aterrflafl in Pu rusottainpU r Su 

post office from 1.7.19M and for sometime 

he has worhed as EDMC own letter Box pn as a 

5ubstitute during the period of leave of regul 

jncum)ent who had retired on 

Applicantwaflts that in accordance with 

the DG posts letter dated 6.6.83,his case 

should be considered for appoifltmeflt against 

the pOst.ReSP0ent5 in para-13 of their 

counter have stated that the case of the appli 

would be considered by the apppriate appoint. 

au  tho ri ty at the app rop ri ate time. In ci rcu I a, r 

dated 6.6,83 	of Director General of posts, 

it has een rioted that casual workers and 

part time casual workers are also entitled to 

be considered for apPOintm1t in Gr.D posts  it 
But 

the DepttLifl order of priority mentioned in 

the said circular itself they occupied the 

lowest positiOfl and ED agents are aboVe them. 

It has been noted by the Director General of 

posts that as there are large numoer of 

ED Agents waiting for considerati 	for 



absorption against Gr.D post,casual labou rers whole time 

and part time hardly get° thance to get aosored in ED 

posts.In vi&j of  this it has jeen provided in the Circular 

that casual lazourers oth part time and whole time should 

be cOnsidered for appointmit in the post of ED Agents 

in Case they have the requisite qualification and are willing 

for the job and had also sponsored initially through the 

nployment Exchange. In view of the aoove circulr,wE dispose 

of the O.A. with a direction to the Respondents that the case 

of the applicant should be considered strictly in terms of 

the circular dated 6,6.33 at Annexure-4 of DG (Posts) alongzith 

others for appointment to the post of EDMC  cum  Letter oox Peon, 

Pu ru so ttampu r. 

In the rewlt,with the above Ooservations and directions, 

the O.A. is disposed of.No Costs. 

(G. NARASMHAM) 
MEM3 ER (JuDI CI AL) 
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